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INTRODUCTION 

I, the Chairman, Committee on the Welfare ot Sc:beduled C ... 
and Scheduled Tribes, having been autboriled by the Committee 
to submit the Report. on their behalt, present thla Tblrty-ftfth Re-
port (Sixth Lok Babba) on Action Taken by Govemment on the 
recommendations contained in their Twenty-third Report (Sixth 
Lok Sabha) on the Ministry of Finanee. Department of Revenue 
(Indirect Taxes Division) Reservations for. and employment of. 
Scheduled Castes and Scheduled Tribes in the Central Board of 
Excise Customs and its field formation .. 

2. The draft Report was considered and adopted by the Com-
mittee on the 3rd April. 1979. 

3. The Report. has been divided into the following chapten. 

I. Report. 

m. Recommendations/Observations which have been accept-
ed by Government. 

UI. Recommendations/Observations which the Committee do 
not desire to pursue in view of the Government'. replies. 

IV. Recommendations/Observations in respect of which re-
plies of Government have not been accepted by the Com-
mittee and which require reileration. 

V. Recommendations/Observations in respect ot which ftDIII 
replies of Government have not been rec:elved. 

4. An analysis of the action taken by the Government on the 
recommendations contained in the Twenty-third Report of the 
Committee on the Welfare of Sc:heduled Cutes and Sc:heduled 
Tribes is given in Appendix: n. It would be ot.rved therefrom 
that out of 29 recommendations made by the Committee. 18 reeom-
mendations, i.e. 55.17 per cent have been aeeepted by GovemmeDt; 
the Committee do not desire to pursue 6 recommendations, i. •. 20 .• 
per cent of their recommendations in view at Government'. replies; .. 
recommendations i.e. 13.79 per cent In respect of wh1eb replies of 

(v) 



(vi) 

Gove.rnment have not been accepted by the Committee require 
reiteration; and final replies of Government in respect of three 
recommendations i.e. 10.35 per cent have been received. 

NEW DI.LHI; 

April 16, 1979. 
ChaitT4 26, 190f(Sak4). 

RAM DHAN, 
Chairm4n, 

Committee on the Welfa.re of Scheduled 
Castes a.nd Schedu1.ed Tribe8. 



CJlAPTEB.I 

REPORT 

The Report of the Committee deals with the actiOQ take b)' 
Government on the recommendations contained iQ the Twenty-
third Report (Sixth Lok Sabha) on theMini:st,ry of Finance De-
partment of Revenue (Indirect Taxes Division) Reservatio~ for 
and employment of Scheduled Castel and Scheduled Tribes in ~ 
Central Board of Excise and Customs. 

1.2. In para 1.21 of their Report, the Committee had noted that 
a large number of posts in the Central Board of ExcilC! and Customs 
and its field formations have been kept outside the purview 
of Reservation Orders for Scheduled Castes and Scheduled Trtbel 
and had desired that the Ministry of Finance should review the 
whole policy of making reservation orders appUcable in toto to all 
the posts in the Central Board of Excise and Customa and ita field 
formations in consultation with the Department of Penonnel 
and Administrative Reforms. The Committee had also destred that 
while selecting persons for posts td be filled in by deputation or 
transfer in the Central Board of Excise and Customs a fair pro-
portion of such posts should be ftlled in by employees belonging to 
Scheduled Castes and Scheduled Tribes in accordance with the 
instructions iSNed by the Department otPersonnel and Admfnis.. 
trative Reforms vide their O.M. No. 3801217177-Eltt. (seT) dated 
21st January, 1978 in this regard. In their reply dated the tth 
March, 1979 the Ministry of Finance (Department of Revenue) 
have stated that so far as posts ftlled by transfer or deputation are 
concerned, although the reservations do not apply to them, tn.trllC-
tions have been issued in O.M. No. 36012!7177-Elttt. (SCT) dated 
21st January, 1978 cited by the Committee that where the num-
ber of posts to be filled by deputattcn is fairly sub8tantial,the 
employing Ministry IOftice should endeavour to lee that a fair 
proportion Is filled by employees belonging to Scheclulec:l Cutes 
and Scheduled Tribes, Subject to the availability of quaUfted 
persons belonging to these communitie. from the feeder category. 
As regards the posts filled by promoUon, the reterVation orden do 
not apply wher1! the element of direct recruitment exceeda ... 2/3 
per cent. As regards temporary appointment. ot leu than 45 days, 
such appoin1knents being purely temporary terminable when tne 
work for which they are created is completed, it .. not practtcable 
to apply the scheme of reaervatioDJ to them. M regards work-



charged std, attention is invited to the instructions issued in O.M. 
No. 3601219176-Est (SCT) dated 1()"~77 wherein it has been provid-
ed that the principle of reservation for &:heduled Castes I Scheduled 
Tribes should generally be applied to the extent possible to 
work-charged sta1f also excePt those required for emergencies like 
flood relief work, accident restoration and relief etc. The O.M. dated 
10-2-77 referred to above has been forwarded to all Heads of De-
partments under Central Board of Excise and Customs. The reser-
vation orders are not appUcable to posts in the Headquarters office 
of the Central Board of Excise and Customs as these are filled by 
deputation, the deputationists being drawn from the field forma-
tions under the Board where reservation orders are applied in their 
feeder services/cadres. The appointments of Deputy Secretaries 
and above are made with the approval of the Appointments Com-
mittee of the Cabinet and the Department of Personnel and Admi-
rustrative Reforms have not issued any orders for reservation 
against such posts. However, the claims of Scheduled Castes/ 
Scheduled Tribes candidates are kept in view while sponsoring the 
names of officers to the Department of Personnel and Administra-
tive Reforms for appointment against Secretariat posts such as 
Under Secretary, Deputy Secretary. 

The Committee are not satisfied with the reply of the Ministry 
of Finance (Department of Revenue) and stress that they should 
ensure that a fair proportion of deputation posts are filled in by 
employees belonging to Scheduled Castes and Scheduled Tribes as 
per the extant orders of Government the subject. 

1.3. In para 2.40 of the Report, the Committee had observed that 
they were opposed in principle for the exclusion of any posts from 
the purview of reservation orders in promotions and had desired 
that the Ministry of Finance should ensure that reservation orders 
for Scheduled Castes and Scheduled Tribes were made applicable 
to posts in the grade of Inspectors, Central. Excise (00) and Pre-
ventive Officers (00). 

'!be Ministry of Finance in their reply dated the 9th March, 
1m have stated that the orders regarding reservation for Sche-
duled Castes/Scheduled Tribes in posts filled by promotion are not 
being applied to the posts of Inspectors Central Excise (00) and 
Preventive Officers (00) as the element of direct recruitment to 
these posts exceeds 66-2\3 per cent. 

The Committee are not satisfied with the reply of Government 
and would to re-iterate that reservation orders for Scheduled 
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Castes and Scheduled Tribee in promotion Ibou1cI be made appli_ 
cable to poIts in the grade of Iupecton, Central Ex. (00) d 
Preventive Oftlcers (00), an 

1.4. In para 2.48 of their Report, the Committee had oppoleCl to 
the princtple of dereservation and urged that in view of the poor 
representation of Scheduled Cuta and Scheduled Tribea in the 
Central Board of Exciae and Customs, the vacancies reserved tor 
Scheduled Castes and Scheduled Tribes should in no cue be de-
reserved. The Ministry of Finance, in their reply dated ~7-1978 
have stated that there is provision for carrying forward of "dere-
served" vacancies and exchange between Scheduled Castes and 
Scheduled Tribes. It has also been stated that, before dereaerv-
ation is resorted to, it has to be ensured that all the steps prescribed 
to secure Scheduled CastesfScheduled Tribe candidates against 
the reserved vacancies have invariably been taken and fully fol-
lowed by the appointing authority concerned that the claims of 
eligible candidates belonging to these communities have been duly 
considered, and that dereservation is proposed only when I\Ich 
a course becomes inevitable due to non-availability of suJtable 
Scheduled Caste/Scheduled Tribe candidates. These precautions 
would go to ensure that dereservation is resorted to only when it 
is inevitable in cases where Scheduled Caste/Scheduled Tribe 
candidates ~e not available for certain posts, particularly thOle 
requiring technical, special or professional skill or qualtficationJ 
and where in the interest of work, the vacancies have to be filled 
up, after dereservation, if necessary. 

The Committee are not satisfied with the reply of Government 
and would reiterate that vacancies re8M'Ved for Scheduled ealtea 
and Scheduled Tribes should in no case be dereserved. 

1.5. lIn para 2.73 of their Report, the Committee have suggetlted 
that all possible efforts should be made by the Central Board of 
Excise and Customs to find Scheduled Caste and Scheduled Tribe 
candidates for all the posts reserved for them. It, however, such 
candidates were not available to fill all the reserved posts, then the 
exchange of vacancies should be resorted to in the very first year. 
In their reply dated P-3-1979, the Ministry of Finance (Departm:n~ 
of Revenue) have stated that all possible. efforts are made t:tm;t 
Sched led Caste/Scheduled Tribe candJdates for appo 

u he Th Ministry of Finance 
against the posts reserved for t m. e I d Administrative 
referring to the Departmen~ s~ S%;~80;;~ 2~1970 on Ule sub-
Reforms a.M. No. 27/25[63 E ( . all wed to be exchanged 
ject, have stated that if reservati°hnSda~ ~ibes every year with-
between Scheduled Castes and Sc e u 
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out any future adjustment, it would indireetly mean combined 
overall quota of reservation for 8c:heduled Ca8tes~ and Schectuled 
Tribes and such an arrangement may also give rise to complaints 
that the vacancies reserved for one community are being made 
over to the other at the east of the former. Further this matter has 
also been considered by the High Power Committee set up under 
the Chairmanship of the Prime Minister to review the representa-
tion of the Scheduled Castes and Scheduled Tribes in the services, 
at its meeting held on 12-11-1976. The Committee felt that the 
existing orders allowing exchange of reserved vacancies for Sche-
duled Castes in favour of Scheduled Tribe and vice versa only in 
the third year, i.e., last year of carry forward, when the reservations 
will otherwise lapse, safeguard the legitimate interests of both the 
groups, viz. Scheduled Castes and Scheduled Tribes and that an 
exchange of the reservations earlier than in the final year of carry 
forward, would affect adversely the weakat' of the two groups, viz. 
generally the Scheduled Tribes. The High Power Committee there-
fore did not con sidat' it necessary to alter the existing arrangement 
in this regard. 

The Committee do not qree with the reply of Government ad 
reiterate their earlier recommendation that if the Scheduled Caste 
and Scheduled Tribe candidates are not avallable to fill all tbe re-
served vacancies. then the exchange of vacancies betweeo Seheduled 
Calltes uuI Scheduled Triltes, as the case m~ be, shoultl be retIOI'ted 
to In the very ftnt year. 



CBAPftR U· 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVB BPN 
ACCEPTED BY GOVERNMENT 

iIeeommendadon Sl. No. 3 (Para No. l.ZZ) 

The Committee also note that Communications Directorate. In 
the Central Board of Excise and Customs was set up in July 1974. 
and is manned by technical personnel drawn on deputation or re-
employment buis and as such reservation ordIora for Scheduled 
Castes and Scheduled Tribes have not been applied in theae cases. 
The Committee regret that there is not a siDgle Scheduled Caste or 
Scheduled Tribe in the Communications Directorate at present nor 
any specific attempt has been made by the Central Board of Excise 
and Customs to recruit Scheduled Caste and Scheduled Tribe 
candidates even for Group C posts. The Committee, therefore, de-
sire that Recruitment Rules for various categories of posts should 
be finalised within a period of three months at the latest and all 
vacancies arising in future should as far as possible be filled up by 
candidates beloning to Scheduled Castes and Scheduled Tribes till 
such time their quota is completed.. 

Reply of Govemmeat 

The Directorate of Communications have reported that agalnlt 
a total of 835 telecommunications posts filled during the period 
1975 to 1977 as many as 79 Scheduled Castes and 2 Scheduled Tribes 
candidate& were recruited. ,.. on 27-5-1978, against a total num-
ber of 985 pots (of w~h 766 have been ftlled 80 tar) to which the 
re&ervatton rulea tor Scheduled Cute/Schedulde Tribe and apply 
according to the draft recruitment rules, 9g Scheduled Cute and 
4 Scheduled Tribe candidates have been appointed. Thia works 
out to 12.9 per cent for Scheduled Cutes and 0.5 per cent for 
Scheduled Tribes categories. It ia reported that the availabmty of 
Scheduled CastelScheduled Tribe CAndidates, particularly of the 
latter, is rather scarce for the technical post. under the Diredorate. 
The Directorate have resorted to appointing Scheduled ~I 
Scheduled Tribe candidate. by eoDlicierably _ufng the qualiIea-
tion standards and giving them "in-job" training. Etforta to com-
plete the quota of Scheduled CastefScheduled Tribe candidates will 
c:ontiDue earnestly in the coming yean . 

.s 
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The recruitment rules for Group C and D posts in the Director-
ate of Communications have been drafted and finalised in consulta-
tion with the Department of Pel'lOnnel and Administrative Reforms 
and the Ministry of Law, Justice and Company Aftairs They will 
be iaued shortly. • 

[Ministry of Fillance (Department of Revenue) O.M. No. A 14019[ 
54178-Ad. III-B dated 26-7-78] 

Comments of the Committee 

The Committee would like to have details about the eategory of 
of posts in which reeruitments have been made during 1978 and the 
number aud pereentaa'es of Scheduled Castes and Scheduled Tribes 
retruited. The Committee would also like to be iDformed whether 
the badd. has since been wiped out and if not, the reasons there-
for. 

Copies of Recruitment Rules for Groups C and D posts in the 
Directorate of Communications, when finalised. may be supplied. 

Recommendation 81. No.5 (Para No. 2.6) 

The Committee note the procedure of recruitment being followed 
by the Central Board of Excise and Customs and its field formations. 
The Committee suggest that if adequate number of Scheduled 
Caste and Scheduled Tribe candidates are not available in any 
particular area, copies of recruitment advertisements should also 
be sent to the Employment Exchange situated in the adjoining areas 
so as to attract maximum number of Scheduled Caste and Schedul-
ed Tribe candidates for appointment to the posts in the Central 
Board of Excise and CUstoms and its field formations. 

Reply of Government 

The recruItment to Group 'C' non-technical posts has since 
-been taken over by the Staff Selection Commission. The Heads of 
Department have already been directed to reiPorl to the Staff 
Selection Commission the number of vacancies in the various cadres 
of the posts to which recruitment is made by the Staff Selection 
Commission and also to indicate the number out of these to be fil-
led by Scheduled Castes/Scheduled Tribes, SO that the Staff Selection 
Commission could nominate the appropriate number of Scheduled 
Castes/Scheduled Tribes candidates. 
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A. 'x:,eprda the posta to which recruitment ~ .till. with the 
Heads of Department, inBtructtons have been iuued to aU HaadI 
of Department under the Central Board of Excise and CUItomJ 
to ensure that with a view to attracting the maximum number of 
Scheduled Castes/Scheduled Tribe candida_ tor appointment to 
the posts, recruitment to which is made througb the Jl'mployment 
Exchanges, advertisements/requisitions should be lent to aU the 
~ployment EXchanges located in the areas within the jurisdic-
tIon of the Collectorate. 

[MiJUstry of Finance (Department of Revenue) O.M. No. A 140191 
45f18-Ad. III-B dated 26-7-78] 

Comments of the Committee 

The intention of the Committee was that copies of recruitment 
advertisements should also be sent to the Employment Exchangel 
of the adjoining areas SO as to attract maximum number of Schedulect 
Castes and Scheduled Tribes. The Committee desire that revised in-
structions should be issued in this regard and a copy thereof supplied 
to the Commlttee. 

RecolDDlendation CSL No. 8, Para No. 1.15) 

Committee, during the course of evidence, had the opportuni-
ty to examine two Rosters brought by the representative of the 
Department of Expenditure at one of the sittings ot the Committee. 
The Committee noticed that these Rosters had not been signed by 
the Liaison Officer whose duty is inter alia to check them at re-
gular intervals. It clearly shows that Rosters have neither been 
maintained properly nor checked regularly by the Liaison Oftlcer. 
The Committee need hardly stress that Rosters are the only 
mechanism to keep a watch on the proper placement of Scheduled 
Castes and Scheduled Tribes in services againJt the vacancies reo-
served for them. They feel that the proper maintenance of Rosters 
would keep the authorities concerned informed of the representation 
of Scheduled Castes and Scheduled tribes at the various point. in 
different posts and the shortfalls, if any, can be Cleteded immediately. 
The Committee suggest that the Rosters should be checked periodi-
cally by the Liaison Offtcer and dully signed certiftcate of cbeclu 
made recorded thereon. D1screpandes noticed during iupectlon of 
Rosters should be rectified immediately and alJo brought to the notice 
of the Head of the Department. 
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Reply of Government 

ilJecessary instructions have been .iSSued to all Heads of Depart-
menb under Central Board of Excise and Customs to comply with 
the recommendation of the Committee. 

In 80 far as Headquarters Office of- Central Board of Excise and 
Customs is concerned, rosters for reservation of vacancies are main-
tained by different authorities as indicated below:-

Sl.No. Cadre Authority t"lponnblc for maintair\1bg rOlt!"r 

I. Orade A Officen (C.S.S. Officer.). . Department of Pr.Aonnel lit Administrative 
Reform •. 

2. Grad!" B lit C Officers (C.S.S. Officers) . 

3. Orade D Officer •. 

4. Grade A \0 C Office" of field forma-
tiona posted in CBEC Headquarters Office 

C.A.S. Department of Expenditure. 

Cmtra! Division, Dep arlmml of 1lt'Vf'nuf'. 

Rt'lpeetive HeadB of Departments Adminil-
tt'atively controll"d by C.B.E.C. 

----_._--.. _-_._._---------------
A copy of the Committees recommendation has been sent to the 

concerned Departments/Oftlces for necessary action. 
[Ministry o'f Finance (Department of Revenue) O.M. No. A. 

14019/45/78-Ad. III-B dated 26-7-78] 

Comments of the Committee 

A eopy of mstructions issued .to all Heads 'pf Departments UDder 
the CeDtnl Board of Excise and Customs may be furnished to the 
Committee. 

ReeommenciatioD (Sl. No. 11, Para No. 241) 

The Committee are also unhappy to be informed that ad hoc pro-
motions have been made during the year 1976 from Class LI to Class 
I posts ignoring the claims of Scheduled Castes and Scheduled Tribes. 
The Committee expect the Central Board of Excise and Customs to 
ensure tliat the claims of Scheduled Castes and Scheduled Tribes are 
given due consideration before these ad hoc promotions are regu-
lamed. 

'Reply of Government 

The Departmental Promotion Committee for promotions from. 
Group B to Group A has met recently. The panel drawn up by the 
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Departmental Promotion Committee, wbioA w.iU. IUpenecie the ad 
hoc promoti~na under reference, will duly take. iDto account the ftoo 
ftrvations for Sclleduled Castes and Scheduled 'l'dbII. 

[Ministry of Finance (Department of Revenue) O.M. No. A. 
140JI/45/78-Ad. tn-B dated 28-'7-'7'] 

Commeats of the Cemaalttee 

The Committee may be apprised of the ftaal oUICOlDe ill tWa 
regard. 

Recommendation (81. No. 13, Para No. Z.41) 

The Committee 8l'8 sull"rised to note that the oIftcers in the 
field fomlations under the Central Board of Excise and Customs have 
no clear understanding of the procedure of dereservation of vacan-
cies with the result that dereservation of vacancies has taken place 
to the detriment of the interests of Scheduled Caste and Scheduled 
Tribe employees. The Committee would, therefore, suggest that the 
Central Board of Excise and Customs should immediately organise 
a training course for itl oftleers dealing with persoDnel matters with 
the help of the Department of Personnel and Administrative Reforms 
So that its officers become fully acquainted with the proviSions and 
procedures of reservatlons for Scheduled Castes and Scheduled 
Tribes. The help of the Office of the Commi.afoner for Scheduled 
Castes and Scheduled Tribes can also be taken in this connection. 

Reply of GoyemlDeat 

The recommendation has been noted for compliance, and the 
course will be organised as soon as practicable. 

[Ministry of Finance (Department of Revenue) O.M. No. A. 
140Jt/45I'18-Ad. UI·B dated .,-,8] 

Coauaeats of the CoInlDtttN 

The Committee would like to be Infol'lDed .. to w....... .... 
ttiIhUitc eoune .... siaee ...... or ....... 

a.eommendation (51. No. 14, P.... No. 2.se) 

'11Ie Committee would Uke to emphalle that in future the Central 
BOard of EXcise aDd Customs should strictly foUow the procedure far 
dereee1'ft'tton of vac:andes tor Scheduled Cutes and Scheduled Trilla 
. u laid down in Department of Personnel and Administrative Rdol'lDl 
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O.M. No. 28/14/74-Estt.(SCT). dated the 12th July, 1976 and invari-
ably take all the necessary steps as mentioned in paras 26 to 27 A of 
the Brochure on Reservations for Scheduled Castes and Scheduled 
Tribes in services (Fourth Edition) before making any reference to 
the Department of Personnel and Administrative Reforms for de-
reserva\:ion. The Committee would also suggest that any adverse 
effect on the Scheduled Caste and Scheduled Tribe employees resul-
ting fretm non-observance of these orders should be mitigated in their 
Interest. 

Reply of Government 

The recommendation of the Committee that in future the Central 
Board of Excise and Customs should strictly follows the procedure 
for dereservation of vacancies for Scheduled Castes and Scheduled 
Tribes, has been noted for consideration. As regards the past, if any 
specific cases are found where there has been any adverse effect on 
Scheduled -Castes and Scheduled Tribes employees, resulting from 
non-observance of the above-mentioned orders. thelle will be gone 
into and remedial action taken, where possible. 

[MinistIy of Finance (Department of Revenue) O.M. No. A 
140 I 9/45/78-Ad. III-B dated 26-7-78] 

Comments of the Committee 

The Committee feel that the recommendation of the Committee 
should Dot only be noted for consideration but it shOuld abo be Im-
plemen\ed. 

Recommendation (SI. No. 15, Para No. 2.56) 

The Committee need hardly emphasise the desireabllity of in-
cluding a Scheduled Caste/Scheduled Tribe Officer in all the Depart-
mental Recruitment/Promotion Committees constituted by the Cen-
tral BoaTd of Excise and Customs so as to ins~ confidence in the 
Scheduled Caste and Scheduled Tribe employees and for that pur-
pose, if necessary the composition of Departmelltal Promotiontre-
cruitment Committees may be enlarged. The Committee would desire 
that in case a Scheduled Caste/Scheduled Tribe Officer of the appro-
priate rank is not available in a particular field formation, Officer 
from ocher field formations or headquarters or State Govenunent may 
be associated with that particular Departmental Promotion Com-
mittee. 



.... &,,,, .f GovWlUlleDt 

The recommendation has been circulated to all Head~ of Depart-
ments .for necessary action in regard to the Deparunental Promotion 
CommIttees convened by them. 

[Ministry of Finance (Department of Revenue) O.M. No. A. 
14019/45/78-Ad. III-B dated 26-7-78) 

Comments of the Committee 

A copy of instructions issued by the Central Board of E'II:c'lIe and 
Cu·'toms to all Heads of Departments in this regard m:ly be furnished 
to tile Committee. 

Recommendation (51. Na. 16, Pan No. Z.68) 

The Committee would like to draw the att~ntion of f1e Cenlral 
Board of Excis~ <1nd Cw"to.-ns to the instruction .. contained in the 
Department of Personnel and Admini~t:-atjve Ref"Jrms Office Memo-
randum No. 36021 f9/76-E,tt. (SCT) dated th:! 10t'1 F=bruarf, 1977 
wherein it h~s been laid down that the principle of reservation; for 
Scheduled Castes and S:!heduled Tribes should also erply to daily 
rated staff and hope th:lt t..lteSe:nstl'uctions would be mett uJously 
followed. 

Reply of Government 

A copy of the Departme!lt of Peroonnel and Ad'Tli:ti'ltrltlve Re-
forms Office Memorandum No. 36J21/9/76-Estt.(SCT) dated ]0-2.77 
wa!> rircuhlted to all Heads of Departments under Department of Re-
venue and Banki 19 (Banking Wing s) F. No, A. 1 tJll/1/77-Ad. I 
dated 24-2-1977. A copy of the recommendation of the Commltt~ 
has also been furnished to all Heads of Departments under the Cen-
tral Board of Excise and Customs who wtll take necess ry action. 
As regards fle headquarters office of the Central B,ard of ExcIse an~ 
Custr.ms, th:s bec'3me an independent administrative organisation 011 
27-5-1977 when the erstwhile Department of Revenue wu t:ifurc t.d 
Into three separate administtative divisions. SiM!e then, ,'-roe daily 
wage workers have been a~inted In the Central Board of kcile 
and Cu"toms Headquarters Offtce, out o( whom one h from Sche-
duled Caste. The Committee'll recommendat'oDl will be kept In 
view in the event of fu.tw'e IUoCQ appo!.atmenta. 

[Ministry of FiJlllllCe (Depa.rtment of Revenue) O.M. No. A. 
J40t./4S/'1I-Ad. m..a dated "".'11) 

'lS~ 
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Rec:ommendltion (St. No. '18. Para No. 2.70) 

The Committee note that 15 non-Scheduled Caste and S~he:iuled 
Tribe pel'sons have been recruited as Safaiwalas or scavengers in the 
field formations of the Central Board of Exc:se and CustJms. While 
the Committee are gLd to note that non-Scheduled Caste and Sche-
duled Tribe persons are also being recruited as Safaiwalas or scaven-
gers, they would like the Central Board of Exci:;e and Customs to 
ensut'e that these p.ersons are utilised strictly for the purpose,; for 
whi~h they have been recruited and not on other duties. 

Reply of GoverDJDellt 

The ObllC'r'VlltiO:l of the Committee has been brouaht to the noUce 
of r11 the Heads of Departments under Central Board of Excise and 
Customs for necessary action. 

[Ministry of Finance (Department of Revenue) O.M. No. A. 
14019/45/78-Ad. III-B dated 26-7-781 

Recommendation (Sl No. 22, Para No. 3.13) 

The Committe~ note that copies of advertisements Issued by t'le 
Central Board of Excise and Customs and its field formations are 
sent to rcct'gnised Assoc'ations, Organ:sations etc. of S~he:luled Ca~tes 
and Scheduled Tribes. The Committee feel that the list of Ass.)cia-
tion" Organisations etc. recognised as representatives o! S~heduled 
Castes Bnd Scheduled Tribes for the purposes of orders relating to 
.peclal representatian in services was drawn a few years back and 
requ:red revis'on. The Committee would, therefore, like the Central 
Board of Excise and Customs to review the list of recognbed a930-
cbttons, organisations etc. of Scheduled Castes and Scheduled Tribes 
and t""e list as revised. supplied to all appointing authorities 'n the 
fteld formations of the Centnl Board of Excise and Customs. 

, The Commftt£e also desire that copies of advertisements inued 
by the Central Board of Excise and Customs and ita field fonnatiou 
are :Uso includE'<i in the newspapers like "Employment News" and 
"~zgar Samachat". 

Reply of GoYemmeDt 
I . 
~Commlttee'. recommendafon that copies of the advert', .. 

~ent. Ib::uld" be Included in the -'Employment News" an~ "Rozgar 
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Samachar" nas already been accepted. Accorci" ncly inltTuctiOnl 
were issued on Z-2-1978 to all Heads of Depu1meDti tor ttak1.1, neca-
sary action. 

The rst of assoclationa of Scheduled C:lstes and Scheduled TrIbes 
recognised l'y the Department of Personnel and Admlni!!trat;ve Be-
f.:>rms for pU':pose of notifying the reserved vacancieJ is give:1 ill al:'-
pendix II of the Brochure on reservation br Scheduled Cutel/Sc~. 
duled Tribes, at pages 8~7 of the 1975 e:lit:on, read with Depart-
ment of Personnel and Administrative Reforms O.M. No. 36014/12/77. 
Es~t (SCT) dated 23-4-77. Recently. vide Government's O.M. No. 
36014/12/77.E"tt(SCT) dated 29·5-78, the Valmiki Samnj V kas Pari· 
shad, Delhi has also been added to this }jst. Besides notlying to 
Employment Exchanges. publi~ity of vacant!!s reserve:! for Sche-
duled Castes/Scheduled Tribes is at present being made in a number 
of Indian and English language newspapers and by nottfy:Dg them 
to the selected stations of All India Bad:o and to tlte DirectJrB 01 
SOcial Welfare or Welfare of Scheduled Castel/Scheduled T!1be of 
the '3tatc(s), U'1'.(s) concerned in terms of Department of Person-
nel & Administrative Reforms O.M. No. 36022/4/76-Estt(SCT) dated 
7-S.76 and O.M. No. 36034/2f78-Estt(SCT) dabd 24-2-78. There it 
presently no proposal wit'1 the Department of Personnel & Admi,fs. 
trative Reforms to add to the list of Anociat;ons of Scheduled Cutel 
and Scheduled Tribes alre;dy recognised for this pUIJ'OH. 

[Ministry of Finance (Department of Revenue) O.M. No. A.. 
14019/13179-Ad. III·B dated 9-3.'19) 

lteeomme8datloa (81. No. IS, r.ra No. S .• ) 

The Committee note that due to fnade~uacy of ~esources. the 
Directorate of Training has not b'!en able to meet the trainbg nee:tI 
in resrect of GroUD B. C and D ofBcers in the fte:d formation, of the 
Central Boa:-d of £Xe:se and Customs and ptbpot.-ls to reinforce the 
Dire::tor3te of Trair.1ng are under consideration. The Committee 
hope that decision In the matter will be taken early sO that Seheduled 
Caste and Se~eduled Tribe oftl-ers at variGUI leveil cou~d be deputed 
in larger number for U':'.:ning. The Committee elso desire t'ut while 
deputing offtcers to seminars and conferences, preferance mould be 
liven to omeers of Scheduled Cast~ and S:!heduled Tribe. In aecord-
ancc with the :ns~ructbns iEwed by the Department of Pel'l!)~nel 
•. d AJminbt:-ostive Reforms ':n this regard u It would enable t,em 
to 'broaden their outlook and allo to build up speeialiled Imowledp. 
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Reply Of Govenunent 

Consideration of the proposals for reinforcement of Directorate of 
Training ':s being expedited. 

2. It is presumed that the Committee's refere~ce to derutltion 
Gl officers to seminal'S and confe:-ences covers those of a more 
general nature or for imparting training etc. (and nlt fUDctional 
conference, or seminars connected w:th a putlcular om-::~::s' charge, 
which would neces8.;rily have to be attended by t~at officer'). Every 
effort is made to nominate as many Scheduled C'}.stelScheduled 
Tribe officers as possible for deputation to training courses etc. 

[Ministry of Finance (Department of Revenu~~) O.M. No. A. 
A. 14019145178-Ad, IlI-B, da:ej 26-7-78] 

Recommendation (SI. No. Z4 Para No. 3.Z7) 

The Committee are unhappy to note that sht'St',C3 in regard to 
training imparted to Scheduled Cas~1 and S-::heduled Tribe offi::er3 
in the v&~-iou8 inst'tutes under the Directora~e of Tra ning are not 
available and ins ~ructions have since bean is'men t:> In'3intain 
~p.::essal'Y statistics in t1;-is regard with effect from 1-1-1978. 
T'1c Commi.<tee hope that necessary s~afsti:s w:th regard 
to tt'aining imparted to the Scheduled Casta and Sch~duled Tribe 
officers in the field formations of Central Board of E,,~i'le and Cus-
toms will now be mqintained and it will be e'l8ured that cond Ier-
able number of Scheduled Caste :-nd S6eduled Tribe employees are 
included i'1 the trainin~ prog':amme. to be conducted by the Direc-
torate of ']'raininl! and also bv other training institute!! et~. The 
Committee' also des're th3t f:uch stati3tics sho'.lJ.d be pub!is:led in 
the annual report of the Ministry of Finan~. 

Reply of Government 

The recommendation of the Committee has been noted for 
compliance. 

[Ministry of Finance (Department of Reve"'lu&) O.M. No. 
A. 14019/4S/78-Ad. III-B dltcd 28-7-78] 

The Co~mittP:e regret to note that the annual statementa re-
,.reline recruitment of Scheduled Cas~es and Scbeduled Tribes in 
~ ft.e1d formati~ for the year 19'16 were sent by the Central 
Board of Excio;e ~d Customs, on the pres:r'~ forms. to the 
Department ~ Penonnel and Admin1ItraJve Reforma 9D the 22nd 
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August, 1977, although theae should have been sent i.e them latest 
by the 31st Mareh, 197'1. The Committee would like the Central 
BCI8l'd of Excise and Customs to ensure tha~, in future, the state-
ments are prepared on the prescribed fonna and submitted to them 
by all the field formations as soon as af.er the Is~ January of tb. 
following year and latest by the 1st March of that year as laid doW1l 
in the Cabi :let Se:."l'etariat (Department of Personru!l and Adminis-
trative Reforms) a.M. No. 17131'7O-Est+ (SCl') dated the 1st January, 
1972 so that the ~tatements are submitted to the Department cJI 
Personnel and Admin'strative Refonns in time. Failure to sub-
mit the statemen:s in time should be regarded as a serious lapse OD 
the part of the c: neemed Head of the Department of the Col· 
lectorates. 

Reply of QG •• nunent 

The re~ommend~tion of the Committee hu been noted and 
brought to the no~ice of all c=ncerned for compliance. 

The report for the year 1977 was sent to the Department of 
Personnel and Administra:ive Reforms in March, 1978 

[Ministry of Finance (Department of Revenue) a.M. No. 
A. 14019/45I78-Ad. m·B dated 26-7-78) 

RoZODUneJuhtiDD (91. No. II Pan Ho. 3.34) 

The Commi~tee would also Ilke to suggest that these annUlI 
.tatemen ·.s on receipt by the C~ntra1 Board of Excise and CustolDl 
should be critically examined and analysed immediately on receipt 
&0 that prompt and effect:ve m~lsures may be taken to remove the 
deftciencies notice::l wih a view to safeguard the interesjl of Sche-
duled Castes an:l Sc~:!dule:l Tribes. 

Reply of Govenmaeat 

The recommendatio!) has been noted for compliance. 

[Ministrv of Finance (Department of Revenue) O.M. No. A 140191 
. 45l78-Ad. III-B dat.ed ?6-7-7RJ 

Recommendation (51. No. !'7 Pant No. 3.31) 

The Commit tEe hope that a note on t~ recrt~tment. promo~n: 
dereservation of vacancies superoossion of Scheduled CBstes. 
Scheduled Tribes and stat'stks relafng to the rcprr.scntat on 01 
Scheduled Castel .JUl Scheduled Tdbes in the Central BoArd ttl 
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Excise and Customs and its field fonnation will be included In the 
Annual Report of the Ministry for 1978 and onwards. 

Reply of Goveftllllellt 

A note showing the work done by the Cells for enforcement of 
the orders of reservations for Scheduled Castes and Scheduled 
Tribes, with detailed stati!:Jtics has been duly included i'n the 
Report of the Ministry of Finance for 1977-78 (vide paras 651 to 
655 and Annexl1res XVI to XXI). It is proposed to continue this 
practice in future years. 

[Mini~try o! Finance (Department of Revenue) O.M. No. A. 
14019/45/78-Ad. III-B dated 26-7-78] 

Recommendation (SI. N.). Z8, Para No. 4.3) 

The Committee would like to stres9 that separate reg'sters for 
registering comph .. ints/representat"ons received from the Scheduled 
Caste and Scheduled Tribe employees should be maintained with 
Immediate effect by the Personnel Sections of the Central BO!l'1'd 
of Excise and Customs and also in its field formation'; as a-stU'ed 
by the representative of the Central Board of Excise and Customs 
during the course of evi'dence. The Committee would also suggest 
that a precise procedure should be ensured that complaint9 are 
attended to with utmost expedition. These registers should at 
le3st be chN'ked quarterly by the Uaison Officer and also by Col-
lectors of Central Excise/Customs concerned during tl-je course 
of inspection of the offices under their control to ensure prompt 
disposal of complaints/representations received from the Scheduled 
Caste and Scheduled Tribe employees and quarterly report submit-
ted to the Headquarters office for their information. 

Reply of GoVel'Dlll8nt 

Necessary instructions have been issued to all Heads of Depart-
ments under Central Board of Excise and Customs to comply with 
the recommendation of the Committee. 

As regards the Headquarters office of Cet;ltral Board of Excise 
and Customs, a separate register has been started in the Head-
quarters office fM entering any representation from Scheduled 
Caste I Scheduled Tribe staff of the Headquarters office of Central 
BOBro of Exci:le and Cust.oma. 

[Ministr~' of Finance (Department of Revenue) O.M. No. A. 
14019/45/78-Ad. m-B d!lted 26-7-78] 



CHAPTER m 
RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMIT. 

TEE DO NOT DESIRE TO PURSUE IN VIEW OF GOVERN .. 
MENT'S REPLIES 

Recommendation SI. No.1, (Para No. UO) 

The Committee note that the Central Excise Collectorates of Delbl, 
Chandigarh and Jaipur have a common cadre which is adminh!ered 
by the Central Excise Collectorate, Delhi and Delhi being the head· 
qUflrters and cadre authority being at Delhi, a 40·Point Rosteor, •• 
prescribed for Delhi, has been applied for recruitment to Group C 
and D posts in the!"(! Collectorates in consultation with the Depart-
ment of Personnel and Administra'ive Reforms. According to t~e 40-
Point Roster, the reservations for Scheduled Castes and Scheduled 
Tribes are 15 per cent and 7l per cent respectively. The Commit· 
tee find no justification in prescrib'ng a 40-Point Roster for recruit· 
ment to Groups C and D posts for these Collectorates as !'eCruitment 
of these posts are normally made on local or regional basis and feel 
that this had deprived a large number of Scheduled Ca~tes and 
Scl:teduled Tribes specially coming from the States of Punjab. 
Haoryana, Rajasthan, etc. in getting jobs in the above Collectoratel. 
The Committee, therefore, suggest that In ord~r to (ive due repre-
sentat'on to the Scheduled Castes and Scheduled Tribes belonging 
to these States, th", percenta!!es of reservat'ons filr Scheduled C ... tet 
and Scheduled Tribes should be fixed on tbe buls of population 
of Scheduled Castes and Scheduled Trlbea in the Collectorata of 
these States. 

Beply of Go.."...... ... t 

The Collectoratas of Customs and Central be/lie of DelhI. 
Chandhtarh and Jaipur have a combined cadre 10 far u Group B, 
C and D pods are concerned. There hu been no direct orecrultment 
to Groue B posts. A 40-Point Roster for direct recrul~ment to Group 
~C' and 'D' posta in these Collectorates wu pre9Cribed 'n conlUlta· 
tion with the Department of Pf'rsonne1 & Admin'strative Reform .. 
A dechion has been taken to separate the combined cadres of the 
three Collectoratea. Once this is done, rf'Cl'Uitment will be eoltecto-
rate-wise and the percentages of reservation for Scheduled Caatel 

17 
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Sclteduled Tribe candidates w11 be revised on the basis of the popu-
lation figures in the States/Union Territories falilng within the 
jurisdiction of each Colle~torate. For the Chandigarh Collectorate, 
the pJpulation ftgures for the states of Haryana, Punjab, F..imachal 
Pradesh, Jammu and Kashmir and the Union Territory of Chandi-
guh would be taken into account. The roster and reserved posts 
for Scheduled Castes/Scheduled Tribes will be prescribed in con· 
lultation with the Department of Personnel and Administrative 
Reforms. 

[Ministryoi Finance (Department cd Revenue) O.M. No. A. 
14019/45/78-Ad. III-B dated 26-7-78] 

Rooenunendatioa 81. N .. 4, (ran No. 1.38) 
The Committee note that A~.·stant Collectors belonging to Sche-

duled Castes and SCheduled Tribes or any of the minO'l'ity commu-
nities, are nominated as liaisonofticers in the ofBces subordinate to 
the Central Board of Excise and Customlt for dealing with work 
relating to the repreaentation of Scheduled Cartes and Scheduled 
T'l"ibes in al1 establ'shments and &ervices under the administrative 
control of the Heads of the Departments. No formal Cells have been 
set up in the field formations but one or two clerical !"taff is n')mi-
natod to assist the liaison offtcer. The Committee feel that the liai-
son Officer alone would not be able to discharge his duties effectively 
unless a Cell with adequate staff is set up in each unit of the Central 
Board of Excise and Customs tlJ ensure st'rict compliance of orders 
on re'Jervatlons for Scheduled Castes and Scheduled Tribes and als3 
to look into the complaints and grievances of the Scheduled Caste 
and Scheduled Tribe employees. The Committee, therefore, urge 
that Cells in each unit of the Central Board of Excise and Custom9 
should be set up without delay to deal exclusively with mattel'lt 
relating to Scheduled Castes and Scheduled Tr:bes. 

Reply of Government 

Instructions have been issued to aU Heads of Departments under 
the Central Board of Excise and Customs to set up a I'eparate cell 
with adequate staff to assist the Liaison Officer in. the proper d:8-
charge of his duties. The replies received from t!le field formations 
indicate that l'If!Parate celh have been created hl many field form'!-
fons. Some of the field formations are yet to c:eate Be'Oarate cells 
and they have been !IRked to do so ur~ently. The dlfHculties ra-
garcling stnffing pointed out by some of them are being looked into. 

[Mini;;try of Finance (Det"artme"t of Revenue) O.M. No. A. 
14019/45/78-Ad. Ill-B elated 26-7-78] 
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OoN_te of thee ..... 

The Committee would like to be iDlormed of the pI'OIrtIIS .. :ad .. 
'ff1tb. regard to the creation of Cells in the field f JI11la~io ... of th-
Central Board of Excise and Customs and copies of instructions ila-
ed to all Heads of Departments under the Central Board of !!xc", 
ADd CustCRDs in this reeard m.,. be supplied. 

RecommendlUOIl 51. No. " (Para No. 1.7) 

The Committee note that Recruitment Rules for Group C and l) 
posts under the Central Board of Exciae and CUlI&ollUJ bave not yet 
been finalised and would urge upon the Central Board of Exclle 
and CustOllUl to vigorou~ly pursue the matter with the Department 
of Personnel and Adminiltrat ve Reforms and expedite a dec:lion in 
the matter as continued delay in the matter adver.:!ly affects the 
interests of the Scheduled Castes a·nd S=heduled Tribes. 

..,17 of Government 

The '1'8Cl'I1itment rules for certain Group 'C' and 'D' POlta in th .. 
Directorate of Inspection and Aud:t (Cultoms and Central Excise) 
& Central Revenues Control 14boratory have already been noUfied. 

The draft recruitment rules for Group 'C' and 'D' po=b In the 
Directorate of Communicat ons have aho been ftnalhed 11 conlulta-
tion with Deoartment of Pers::mnel and AdmInistrative Re!orml 
and the Mini~try of Law and are expected t.) be notified .h~,;,tly. 

As rega .. ds the r~ruitmer:t rules for Group 'C' and 'D' p:lSh in 
other departml'nts/oftice1 under f'le Central Board of Excht! and' 
Customs, the draft re::rui~ent rules are being pro:!e seel in consul. 
tation w'th the Department of Personnel and Admjnis~·:ative Re-
forms. The m'ltter is at an advanced stage and the rules art' ex-
pected to be finali:zed !hortly. 

[Ministry of Finance (Department of Revenue) O.M. N~. A.. 
14019/45j78-Ad, III-B dated 26-7-78] 

Comments of tbe Committee 

The Committee may be aplJI'ised of the p~. mMfl wit'!a re-
prd to ftn'lli~.tion of draft rule' for G-oup 'C' and 'D' ,-is III t.· 
Central Board of Exche and CUltom" and Its field format':loIlI. T"te 
eateprles of posts in Group 'CO and 1)' for whid. R~r~;tmen~ .. u'i» 
have beeu finalise. and when tlle Kule:l for remain.., cateprin 
would be is<"Ued may also be lat .... ted. 
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Rec:omlDCllldatioD 51. No. 17, (Pua No. 2..) 

The Committee see no justification in fram'ng a rule that casual 
.or daily wage wO':ker who has served for at least two years, with 
a minimum of 2~0 days' attendance per year, could be recruited .. 
Farrash/Sweepers/Peons in the field formations of the Central Board 
of Excise and Cus~oms and feel that it is likely to work against the 
interests ;)f S<.:heduled Castes and Scheduled Tribes. TPe Commit-
tee, therefore, urge that the rules in this regard should be amended 
to ensure t1at all vacancies reserved for Scheduled Castes and Sche-
duled Tribes are actually filled in by them. 

Reply of G:lvornment 

The matteor has been considered in consultation with Department 
~f Personnel and Adminis~ra~ive Reforms and the positi~-n is as under: 

• The orders regarding reservat'on for Scheduled Castes/Scheduled 
Tribes apply to all posts filled by diorect recruitment. These orden 
Will, therefore, apply to the po~t of Farrash/Sweepers/Peons when 
,these posts are filled by direct recruitment whether from amongst 
the Casual <r. daily wage workers or from others. In view of thi. 
pOSition, amendment to the rules in this regard, as suggested by the 
Committee, does not appear necessary. 

In this connection, attention is also invited to Department of 
Personnel & Administrative Reforms' O.M. No. 36021/9/76-Estt(SCT) 
dated 10-2-77 according to which the principle of reservation for 
Scheduled Castes/Scheduled Tribes should be applied to the extent 
possible to work-charged pos~s also except when these ~ts are re-
quired for emergencies like flOOd relief, acc'dent restoration and 
relief etc. The situation envisaged by the Parliamentary Commit-
tee will not arise if due care h taken to ensure proper repre~entation 
of members of Scheduled Castes/Scheduled Tribes while employing 
da'ly rated/Casual employees. 

Department Gf Personnel & Administrative Reform'J' O.M. No. 
S6021/9176-Estt(SCT) dated 10-2-77, was forwarded t'l all Heads of 
Departments 'Viele this Department's letter F. No, 1401111177-Ad. I, 
dated 24-2-77 for compliance. 

[MiniStry or Flnance (Department of Revenue) C.M. No. A. 
14019/13/79-Ad. m-B dated 9-3-'79] 
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Becommendadoa SI. No. zt, (Pan He. J.U) 

The Committee regret to note that the representation of Schedul-
ed Castes and Scheduled Tribes in the field fannation of the Centrll 
Board of Excise and Customs is much below the quota re::erved for 
them. The representation of Scheduled Castes and Scheduled 
Tr be3 in Group 'N posts is only 6.8 per cent and 2.4 per cent reJ. 
pectively while the 'representation of Scheduled Castes and Schedul. 
ed Tribes in Group 'B' posts is 6.7 per cent and 1.2 per cent ret-
pccLively. Even in Group 'C' posts, the representation of Scheduled 
Castes and Scheduled Tribes is no better. It is 10.9 per cent far 
Scheduled Castes and 2.1 per cent for 'Scheduled Tribel. Consider-
ing these heavy shortfalls, the CommiLtee cannot but conclude that 
extent orders on the subject are either not being followed in letter 
and spirit by the appointing authorities or adequate at'...entlon is not 
being paid to improve the situation. Unles3 concerted efforts are 
made by the Central Board of Excise and Customs and other ap-
pointing author'ties, the shortfalls in the representation of Scheduled 
Cast~s and Scheduled Tribes cannot be wiped out. The Committee, 
therefore, u'rge the Central Board of Excise and Customs to ensure 
that reservation orders are rigidly followed so that all the reserved 
vacancies for Scheduled Castes and Scheduled Tribes are actually 
filled in by them and that shortfalls are obliterated u early u po .. 
sible. The Committee also stress that till such time u the repreten-
tation of Scheduled Castes and Scheduled Tr:bes reacbel their 4ue 
proportion, special recruitme!1ts confined to the Scheduled c. •• 
and Scheduled Tribe3 should be resorted to clear the backlo •. 

Repl,. 01 GlV«'lUlleDt 

A copy of the recommendation of the Committee hu been fur-
rushed to all concerned. Direct recruibnent to most of the non· 
technical Group 'C' pOIta is now to be made through the Stair Selec-
tion Commission and all Heads of Department have been asked to 
report to the Commi9Sion the backlog and number of vacancte8 reo 
rerved for Scheduled Caste/Scheduled Tr'be so that the Comm" 
sion could take them into consideration, while making reeruitment 
to these postL 

With regard to the suggestion of the CommJtt. that tUl such 
time a~ the repregelltation of SC,tST reaches itt due proportion 
.pedal recruitment ccmftned to SC/ST phould be resorted with a 
v"ew to clearing the backlog. the po'Jit!on is t11t reservations are 
made wi th reference to vacancies arising from time to tim. "nd not 
with reference to total strength of a lervice or cadre. UDflUed .... 
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Rl'ved vacaDCia& are reqUired to be carried forward to the subsequent 
recruitment year. Thus every year efforts are made to rec:ruit SCI 
ST candidate.; against the vacancies cartied forward from the pl'e-
vious three recru tment years as well as against the current reserved 
vacancies. :Prior to 27-12-1977. the number of vacancies to be re. 
serv~d including carried forward reservations had to be restricted 
to 50 per cent of the vacancies filled in any yelr. According to the 
revised orders of Departmen; of Personnel and A.R. issued vide O.M. 
No. 16/3/77-Estt.(SCT) dated 27-12-1977, all carried forward re3erv-
ed vacancies and the current reserved vacancies can be ut li~ed for 
ret'ru~tment of SC/ST even, if the total reservation exceeds 50 per 
cent .of the vacancies filled in that year provided the overall repre-
sentation of SC/ST in the total strength of the concerned grade or 
cadre is found to be in adequate. 

Moreover, on the 5th February, 1979 inatructioDl were issued. tn 
cOnsultation with the Staff Select'on Commission to all the Heads 
of Department to the effect that when candidates belonging to SCI 
ST are not init1::l11y nominated bv the Staff Selection CommissiJn 
against reserved vacancies repor~ to it, a reference be made to 
the Commission all to whethet it would be in a pos'tion to nom.inate 
SC/ST candid.ates. If no such candidates are available, the Com-
mt~sion generally authorises the employing departments/offices to 
make recrultment to the re'lerved vacancies througb other perrnii-
sible channels including the Employment Exchange in order to avo'd 
delay entailed in waiting for the result of the next examination. On 
the baSis of such aut'tO'rltv th~ variou8 steps prescribed in the 
Brochure on Re!'ervations for '3CIST to se~ure SC/ST c!mdidate; by 
the Heads of Denartments under Central Board of Excise & Customs 
can be taken before cons'dering any proposal for dereservation. 

(Ministry of Finance (Department of Revenue) O.M. No. A. 
. 14019/13/7~Ad. III-B dated 9-3-79J 

. Reoommendath'll S1. No. n, (Para No. 3.12) 

The C!'lmmittee note that in order to wine out the shortfalls in 
the ('ase of promotional categories in the field form!l~ion of the Cen-
tral Board of Excise and Cu~toms. t'1e orenreo;entative of the Depart-
ment of Personnel and Administrati:ve Reforms"has agreed, during 
the ~ourse of evidence, to reconsider the sugge~tion made by f1e 
Central Board of Exc'se and CU'ltoms that tl)e zone of consideTation 
mir,(ht be extf'nded so as to include all eligible Scheduled Caste and 
Scheduled Tribe candidates subject to the condition that they have 
qUBlifyinJ( ~erv'ce for prO'1lotiOD1 prescribed under the Rules. The 
Committ~ hope that the Central Board of Excise and Customs wID 
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VIgorously PU'!'Bue this matter w'tb the Department of PerlOIUMI 
and Aclminlstrative Reforms ami apprise the Committee of the deel-
J10n ~_ iQ ~e matter. 

Reply 01 Ooftl'lllllat 
The matter has been considered in consult.,Uon with the Depart-

ment of PersoMi!l & Administrative Reforms and the poItt'on II .. 
follows:-

In promotion by selection in g':'Oups 'C' and 'D' po!t1 reservations 
have been provided for Scheduled Castes and S~heduled Tribes under 
the orders issued on 11-7-.1968, There is already a !'Ieparate and en-
l!'1!"!!ed zone of con!lideration being 5 times the numbeo: of vlclnclet 
ln~tead of or'gt.n41 3 far Scbeduled Caste/Scheduled Tribe for re-
!Ierved vacancies. T~e Scheduled Castet3cheduled Tribe candldatN 
who are not within the normal zone of consfdet'atio!\ fC7r unreserve:l 
vacancies can, thus, als, be consldf'red for promotion against rewn-
ed vacancle, If they are within the l'eparate znne of consideration 
w'th refe":."ence to the number of va~ancies, provided t~f'V are other-
wise eli~ble for promotion according to the recruitment rules 
prescribed for the posts concerned. 

For promotil)n on the bul , of seniorftv subject to fitness. t'let'ft 
fq no zone of consideration, at such. and all pel'lOn!IJ wlto a'!'e eligible 
lor such promotions, vacancie1 aeor--dint.! to .nioritv Ilnd ftt"P.!I~. In 
th@ case of vacancies regerved for Scheduled Caste/Shedulad Trt'Ht, 
t',c c'}nd1dates helonglnl! to the~e ('ommun!tl., ca., ~ ('onsI1e"ed 
Irres'lecfive or tlteir position in the generaJ seniorltv list pr.,v'tfPd, 
tbey are otherwise elil!ible for considet'ation for J)'rOmotfon a-:cording 
to the recruitment rules prescribed for the post. c,neerned. 

In promot=on by l'electlon from Group 'C' to Group 'B', within 
Group 'B', and from Group "B' to the lowest rung of Group 'A', only 
those Scbeduled Caste/Schedul.d Tribe candidates, .. aN within 
the normal zone of consider.tion, are con.tdered aeainlt reH'tVed 
vaeanciet. 

The general questl.on I't!'lattng to the size of the I,ne of C!ODIiden-
tion for aD vacaneles and not only for reterVed ncsnet. II, bowev«, 
wpmtely under examtnat'on In the Department of PenoDDeI ..... 
Administrative Reform .. 

[Minlltry of 1bwlee (Department of R"""ue) 0.11. Mo. A. 
. . 1481./1.".,...M. m-.... N-ft] 

C:' , ...... e.-... 
!'M .................... $ ....... 1 MI' ••• ...., 

ta. 



CBAPTEB IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
REPLIES OF GOVERNMENT HAVE NOT BEEN ACCEPTED 
BY THE COMMITTEE AND WHICH REQUIRE REITERATION 

Recommendation 81. No. Z, (Para No. I.Z1) 

The Committee are diatressed to note that a large number of 
posts in the Central Board of Excise and Customs and its field for-
mations have been kept outs de the purview of Reservation Orders 
for Scheduled Castes and Sc~eduled Tribe.. The Commit~ee see no 
reason why re~ervation orders have not been applied to these posta 
and would like the Ministry of Finance to review the whole policy 
of making reserva~ion orders applicable in toto to all the posts in t:-1e 
Central BoaTd of Excise and Customs and its field format ons in 
consultation with the Department of Personnel and Administra:ive 
Reforms. 

While selecting pers:ms for posts to be filled in by deputation or 
transfer in the Central Board of Excise and Cust'Jms, a fa~T propor-
tion of such po~ts should be filled in by employees belonging to 
Scheduled Castes and Sc'rteduled Tribes ;n accord:mce with the ins-
tructions issued by the Department of Personnel and Administrative 
Reforms vide their OM. No. 3601217 I 77-Estt(SCT), date:! 21st 
January, 1978 in this regard. 

Beply of GlVemJDeat 

The matter has been considered in consultation with De'Oart-
ment of Personnel and Administrative Reform. and the posifon is 
as followB:-

-(1) Vacancfes filled by transfer or deputation. 
(2) Vacancies filled by promotion; 

<a> through limited Departmental Competitive Examinations 
in Group 'B', 'C' and 'D' in ~des or services in wh'ch 
the element of direct recruitment exc:eeds 86-2/3 per 
eent. 

·A,.cord·ng to the instructions in Cha.,ter nI-para 6 of t'te 
Brochure (4th Edition) l'lSUed by the Depsrtment of Per-
sonnel and A.R., tl1e 1eSer'Vathn ordelrs are not applicable '8 the·1ollowiD.r ~ ctI ca.. .. :- • 

24 
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(b) by selection of Group 'B' otllcera to the lOWell rung or 

category in Group 'A' and in Group 'B', 'C' aacl '0' POSta. 
in grades or lervices in which the element of direct 
recruitment exceeds 88-2/3 per cent. 

(c) on the basb of seniority subjects to fttnelS In Group 'A', 
'B', 'C' and 'D' posts, in gradel of aervtc:ea In whi:b 
the element of direct recruitment, if any, exCeeds fS6, 
per cent. 

(3) Temporary appointments of leSl than 45 days dm-ation; 

(4) Purely temporary e~tablishment.s IUch u work charpd 
1ta1f including daily rated and m'lnthly rated .taft. 

So far 88 POltS filled by tranafer or deputation are coDcemed, 
although the reservations do not apply to them. instructions have 
been issued in O.M. No. 36012/7/77·Estt(SCT) dated 21·1·78 dted by' 
the Committee that where the number of PO!ts to be ftlled by de?uta. 
tion is fairly substantial, the employing Mir.istry /Office should 
endeavour to lee hat a fair r.~·oportion is ftlled by employee] be-
longing to Scheduled Castes/Scheduled Tribe., subject to the avaU-
ability of qualified persons belongi.'1g to these communftlel from the 
feeder category. 

~ regards the posts filled by promotion, the relervation orden. 
do not apply where the element of direct recru tment exceecla 
651 Pft' cent. 

As regards tempcnry appointments of 1", than 45 dayP, IUcb-
appointments being purely temporary terminable when the work for 
which they are ~reated Is completed, it is not practIcable to appl, 
the scheme of reIe'l'VatioDl to them. 

M reprds wort-charged staff, attention Is Invited 13 the Instruc· 
tiona issued 'n O.M. No. 36021/9176-Eat(SCT) dated 10-2·7'1 wbere in 
it has been provided that the principle of reservatIon for S.::hedulecl' 
Caste./Scheduled Trlbes Ihould genen1ly be applied to the extent: 
poe!ible to work-cllarged ltd also except thaN requind for emer-
pneie. like flood relief WOI'k, accident restoration 8IId relief etc. 
The O.M. dated 10-2.77 refen-ed to above bu been forwarded to all 
Heads of Departments under Central Board of E~ciIe and Cu,torD 
v'de this Department" letter F. No. A·I4011/l/11·AcI. I cia*! 
14-2."'. 



The rese1"Va~ion orders are not applicable to posts in the Head • 
.quarters Oftlce of the Central Board of Excise and Cus~oms as these 
are ftlled by deputation, the deputationists being drawn from the 
field forn13tions under the Board where reservation orders are applied 
in their fee:ier services/cadres. The appointments of Deputy Secre-
taries and above 'are made with the approval of ~he Appointments 
Commi.tee of the Cabinet and t:le Deplrtme:lt of Personnel an:i Ad. 
ministrative Reforms have no~ issued any crders for reservation 
against such posts. However, the claims of S::heduled CasteslSche-
duled Tribes candidates are kept in view while sponsoring 1.he names 
of officers to ~he Dapartmen' of Personnel a:ld Administrative Reforms 
for app'-intment against Secretaria; poSt3 such as Uader Secretary, 
Deputy Secretary. I~ may be ment:one:i ;hat ~ome time ba~k a Sche-
duled Tribe oflber has been appointed as Secre.ary. Centra.l Board 
.()f Excise and Customs a'ld Deputy Se::retary to the Governme'!'c o'f 
India, in a post vaca'ed by a general cat':!gory officer. 

[Ministry (f Fina."'lCle (D~partmen~ of R'!venue) 0 M. No. A. 140]91 
13J79-Ad, IIIB, date:! 9-3-791 

Comments of the Committee 

Please see Chapt£·: I, para 1.2. 

R3COmmend:l.tbn (SI. No. 10, Pal'1l No. MO) 

The Commi~tee also note that twenty-five per cen· of posts in t.he 
·grade of Impectors, Centr::}l Exci~e (O.G.) ani Prevent've Officer 
(O.G.) have been re~rve:l hr promoio, from Ministerial cadre'.) and 
no reserva'ions f: r Schedule i C'lste-; and Scheiu!ei Tribes have been 
provide:! in these categories. The Committee are oppored in prl..,. ~iple 
for the exclusion of any p03~S from the purview of reservation c.rders. 

'The Committee see no re'lSOl'l as !o why rese:-vat'on orders in promo-
tions have not be:!n made aopUcable to these posts and de3ire that 
th position may be reviewed in consultatn with the Deplrtment of 
Personnel anri Administrative Refl)rms so as to ensure tha' reservation 
-orders for Scheduled Castes and Sc'leduhd Tribe~ a~e m'lde appUcabb 
to these u'egories of posta. The C:mmit:ea may be iDformed of the 
,4ecision taken in the mat1er, 

J&eplJ 01 Qo ...... nt 

!'be .atter h .. been eonstde!'ed tn c!onsu)h~1ert with the Depart-
JDe'lt of Penmmel aDd AdmlataltNtive Iteforma and the peel'" 
II U ftllewlt-

'I'M cmar. nprdIac ~OD fer SahriQlri c.te.Ilch~ 
.. Trlbea in posta fWed by promotloD are DOt behl, applied 1D .. 
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post of Inspectors Central Excise (00) and Preventive Oftlcerl 
(00) as the element of direct recruitment to these posta exceeda 
66-213 per cent. In this connection, the position is that prior to ~ 
2-76, the orden regarding reservation for Schedu.led CaateslSche-
duled Tribes in the posts filled by promotion were applicable only 
where the element of direct recruitment did not exceed 50 per cent. 
The suggestion of the Parliamentary Committee on Welfare of 
Scheduled CasteslS'cheduled Tribes in their 41st Report (Recommen-
dation No. 23) that reservation should be provided in all cues of 
promotion irrespecive of whether element of direct recruitment ex-
ceeds 50 per cent or not, was considered carefully. While it was not 
found necessary to remove totallY.· the restriction regardtng the 
component of direct recruitment provided in the various orders re-
grading reservation in the promotion for the limit of 50 per cent 
direct recruitment was, however, raised to 66-213 per cent thua 
bringing with the purview of Reservation Scheme, mOl'e vacancies 
which are fUled on the basis of promotion. 

[Ministry of Finance (Department of Revenue) O.M. No. A 
140191 13179-Ad. III-B, dated 9-3-79] 

Comments of the Committee 

Please see Chapter I, para 1.3. 

Becom.meodation (81. No. 12, P ... a I..) 

The Committee are basically opposed to the principle of dereIer-
vation and would like to urge that in view of the poor repreNIlta-
tion of Scheduled Castes and Scheduled Tribes in the C4mral Board 
of Excise and Customs, the vacancies reserved for Scheduled Castel 
and Scheduled Tribes shou.ld in no case be dereeerved. 

Reply of GovenllneDt 

As regards the basic question of the desirabUity of bavin, a 
provision for dereservation, it is respectfully submitted that this II a 
general question and the Government instructions c.n the subject 
are applicable to all Ministeries and Departments of Government 
and not only to the Central Board of Excise and Customs however, 
the Committee's recopunendation on thil point h.. been brought to 
the notice of the Depa!'tment of Personnel & A.R. 

It may however be observed that derelerVation does not neees-
sarily mean tbat the vacancy ia lost to member of Scbeduled Cutell 
Scbedoled Tribes, as in a number of caIeI, there is prOviIion for 

615 L.S.-3. 
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carrying forward of "dereserved" vacancies and exchange between 
Scheduled Castes and Scheduled Tribes. 

It may further be mentioned that before dereservation is resorted 
to, it has to be ensured that all the steps prescribed to secure Sche-
duled Caste 1 Scheduled Tribe candidates against the reserved vacan-
cies have invariably been taken and fully followed by the appointing 
authority concerned, that the claims of eligible candidates belonging 
to these communities have been duly considered, and that dereser-
vation is proposed only when such a course becomes inevitable due 
to non-availability of suitable Scheduled CastelScheduled Tribe can-
didates. These precautions would go to ensure that dereservations 
is resorted to only when it is inevitable, in cases where SqST can-
didates are not available for certain posts, particularly those require-
ing technical, special or professional skill Or qualifications and where, 
in the interest of work, the vacancies have to be filled up, after de-
reservation, if necessary. 

[Ministry of Finance (Department of Revenue) O.M. No. A. 140191 
451 78-Ad. III-B dated 26-7-78'] 

Comments of the Committee 
Please see Chapter I, para 1.4. 

Recommendation (SI. No. 19, Para 2.73)' 

The Committee feel that ordinarily vacancies reserved for Sche-
duled Cutes and Scheduled Tribes should be filled in by the candi-
dates belonging to the respective communities only; s~ that the need 
to fiU in the vacancies reserved for Scheduled Castes by Scheduled 
Tribes and vice-versa at the end of the third year of carry-forward 
of vacancies is obviated. The Committee, would therefore, suggest 
that all possible efforts should be made by the Central Board of 
Excise and Customs to find Scheduled Caste and Scheduled Tribe 
candidates for all the posts reserved for them. If, however, such 
candidates arc not available to fill all the reserved posts, then the 
exchange of vacancies should be resorted to in the very first year. 

Reply of Government 

All possible efforts are made to flpd Scheduled Caste/Scheduled 
Tribe candidates f. appointment against the posts reserved far 
them. 

AJJ regards the recommendation of the Parliamentary Committee 
that if Scheduled Castel Scheduled Tribe candidates are not avail-
able to flll all the reserved posts then the exchange of vacancies 
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should be resorted to in the very first year instead of in the 3rd year 
catiy forward, the ~partment of Personnel & Administrative Re-
forms which was consulted, has advised that this issue baa heeD 
considered by it in connection with the recommendation No. ~ in 
41st Report of the Parliamentary Committee on Welfare of Slehe-
duled CastejScheduled Tribe. A copy of the reply sent to that re-
commendation is enclosed (Appendix I) which explain the position. 

[Ministry of Finance (Department of Revenue) O.M. No. A. 1.0191 
13j79-Ad. IUB, dated 9-3-79] 

Comment. of the Committee 

Please see Chapter I para 1.5. 



CHAPTER V 

RECOMMENDATlONSIOBSERVATlONS REGARDING WHICH 
FINAL REPLIES OF GOVERNMENT HAVE NOT· BEEN 

RECEIVED 

Recommeadation ($1. No.7, Para No. all) 

The Committee note that in the matter of recruitment and pro-
motions in the various posts in the Headquarters and field formations 
under the Central Board of Excise and Customs, Scheduled Castes 
and Scheduled Tribes are entitled to all concessionslrelaxations 
which are allowed to such candidates by the Department 0'1 Person-
nel and Administrative Reforms. The Committee also note that bulk 
pf recruitment is now being done through the Union Public Service 
CdmmissionlSubordinate Services Commission. The Committee would 
like ,the Central Board of Excise and Customs to examine the feasi-
bility of further liberalising these relaxationslconcessions so that 
there could be greater intake of Scheduled Castes and Scheduled 
Tribes in the services under the Central Board of Excise and Customs 
and the backlog could be eliminated as early as possible. 

Reply of Government 

As the recommendation pertains to the general policy of the Gov-
ernment of India, the recommendation of the Committee has been 
referred to the Department of Personnel and AdministratIve Reforms. 

[Ministry of Finance (Department of Revenue) O.M. No. A. 140191 
4SI78-Ad. III-B dated 26-7-78] 

Recommendation (SI. No.9, Para No. 1.31) 

The Committee nDte the procedure being followed in the Central 
Board of Excise and Customs 'for filling up posts by promotion. There 
Il'l'e large categories of posts in the field fOl'lJ'Wltions in the Central 
Board of Excise and Customs where 100 per cent posts are filled by 
promotions and reservations for Scheduled Castes and Scheduled 
Tribes have been provided in all categories of such posts. The Com-
mittee regret to note that during the years 1975, 1976 and 1977, per-
centage of promotions of Scheduled Caste and Scheduled Tribe 
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employees in different categories is not very satisfactory. In view of 
the fact that there are very few Scheduled Castes and Scheduled Tribes 
in the higher posts in the Central Board of Excise and Customs, the 
Committee would like the Central Board of Excise and Cusloms to 
explore suitable ways and means for affording greater promotional 
opportunities to Scheduled Caste and Scheduled Tribe employees. 

Rep.y 01 Government 

The cases of Scheduled Caste/Scheduled Tribe Officers for promo. 
tion to higher post a!'e considered by the Departmentr.l Promotion 
Committees in accordance with the general instructionR issued by 
the Department of Personnel and Administrative Reforms from time 
to time, including those relating to relaxed standards to be applied 
in for Scheduled Ca~tes/Scheduled Tribes candidates. In the case 
of gene!'al candidates, the normal zone of consideratit..m is taken 8. 
three times the number of vacancies. However. this is extended to 
five times the number of vacancies in the case of Scheduled Castes 
and Scheduled Tribes candidates if an adequate number of such 
candidates are not available within the normal zone of consideration, 
extending to three times the number of vacancies. 

The specific suggestion in this regard, which has been made by the 
Committee in Recommendation No. 21, viz., that for promotion of Sche· 
duled CasteslScheduled Tribes candidates, the zone of consideration 
might be extended to include aU eligible candidates, has been referred 
to the Department of Personnel and Administrative Reforms for their 
conaid~ation (vide reply on Recommendation No. 21). 

[Ministry of Finance (Department of Revenue) O.M. No. A. 1401I~1 
4SI78-Ad. I1I·B dated 26-7·781 

Comments of the Committee 

The Committee may be informed of the dedAoa Uk.. .., tM 
Department of PertIOI1DeI and Administrative RefOl'lDS in this ......... 

Recommendation (Sl. No. 21, Para No. 4.5)' 

The Committee are confident that there is no dearth of Scheduled 
Caste and SCheduled Tribes persons for undertaking petty contracts 
provided they are offered suitable opportunities. The Committee are, 
therefore of the ,'iew that the Central Board of Excise and CUItomJ 
sht>uld e~plore the feasibility of providing reservations in the award 
of petty contracts to Scheduled Caste and Scheduled Tribe persons. 
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Reply of Government 

There is no provisJon for 'reservations' to ScheduJed CastelSchedul-
ed Tribe in awarding petty contracts, which is done after taking into 
account the prices quoted, service expected from the prospective con-
tractor, etc. Any preference based on the castel tribe of the prospective 
contractor might be attacked as introducing a discrimination not sup-
ported by law. As the matter pertains to general policy of the Govern-
ment of India, this has been referred. to Department of Personnel and 
Administrative Reforms and the Ministry of Law. 

[Ministry of Finance (Department of Revenue) O.M. No. A. 140191 
45 I 78-Ad. IlI-B dated 26-7-78] 

NEW Da.HI; 

April 16, 1979 
Chaitra 26, lool (SAka). 

RAM DHAN, 

Chairman, 

Committee on the Welfare of Scheduled 
Caste and Scheduled Tribes. 



APPENDIX I 

EXTRACT FROM 41ST REPORT OF THE PARLIAMENTARY 
COMMITTEE ON WELFARE OF SCHEDULED CASTES AND 

SCHEDULED TRIBES 

Recommendation No. 20 (Para No. 1.31) 

"The Committee feel that ordinarily vacancies reserved for sette-
duled Castes and Scheduled Tribes should be filled in by the can-
didates belonging to the respective communities only 10 that the 
.need to Illl in the vacancies reserved for Scheduled Cutes and 
Scheduled Tribes and vice versa at the end of the third year of carry_ 
forward of vacancies is obviated. However, when a vacancy reserv-
ed for a particular community is dereserved and carried-forward, 
that vacancy should be offered to the other reserved community 
candidate instead of filling it up by a general candidate even in the 
first year or second year." 

xx xx :xx 

Government's llep., 

The existing oniers contained in Department of Personnel and 
Administrative Reforms O.M. No. 27/25/68-Estt. (SCT) dated 25-
3-1970. provide that while vacancies reserved for Scheduled Castes 
and Scheduled Tribes will be reserved for the respective communi-
ty only. Scheduled Tribes candidates may allo be considered for 
appointment against a vacancy reserved for Scheduled Castes where 
such a vacancy could DOt be filled by a Scheduled Cute candidate 
even in the third year to which the vacancy has been carried for-
ward, and vice versa this arrangement likewise appUes also in the 
cue of vacancies reserved for Scheduled TrIbes and carried forward 
for three years. The existing orders allowing exchange of reter-
ved vacancies only in the third year, i.e., last year, ot carry for-
ward when otherwise, the reaervation is to lapse. were, lsaued 
after detailed consideration of all aspects of the matter. The 
main consideration due to which an exchange has been allowed 
only in the last year of carry forward and not in earlier year. fa 
that Scheduled Castes and Scheduled Tribes have been viewed _ 
district groups for the purpose of reservatiC1D and if reservatioDa 
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are allowed to be exchanged between SCs & STs every year with-
out any, future adjustment, it would indirectly mean a combined 
or overall quota of reservation for Scheduled Castes and Scheduled 
Tribes together. Such an arrangemE!'llt may also give rise to com-
plaints that the vacancies reserved for one community are being 
made over to the other at the cost of the former. It was therefore 
considered hat after carrying forward the reserved vacancies for 
subsequent years, if suitable candidates of the community for 
which vacancies are reserved are still not available, it would be 
unobjectionable to utilise these vancancies for the ather communi-
ty as otherwise the reservations would lapse. The period of 
'c81Ty forward' of reserved vacancies was also simultaneously in-
creased trom two to thTee subsequent recruitment years so that the 
chances of securing suitable candidates from the group for which 
reservations were made, improved. 

2. Exchange Of reserved vacancies beween Scheduled Caste and 
Scheduled Tribes, every, year, even with the stipulation that it 
would be subject to future adjustment is also not considered desir-
able because while in the the initial years, the advantage of the 
exchange (with the adjustments to be made subsequently) may be 
felt by the less weak of the two groups (the Scheduled Castes), 
in the long run, the provision for adjustment might adversely affect 
their interests as large number of vacancies may have to be adjus-
ted in favour of Scheduled Tribes. Thus, if in the first year only 
two-half per cent of Scheduled Tribes are available against the 
!'eservation of seven-half per cent and the balance of 5 per cent is 
utilised by Scheduled Castes over and above their quota of 16 per 
cent (or in other words, Scheduled Castes are appointed to 20 per 
cent quota), in the subsequent year, the reservation will have to 
be 15-5-10 per cent for Scheduled Castes and seven-half+ftve-twelve-
half per cent for Scheduled Tribes. Besides, a provision for exchange 
with futUre adjustments would also create complications in the 
maintenance Of rosters, etc. and would create administrative 
difticulties. 

3. This matter has also be considered by the High Power Com-
mittee set up under the Chairmanship of the Prime Minister to 
review the representation of the Scheduled Castes and Scheduled 
Tribes in the services, at its meeting held on 12-11-1976. The Com-
mittee felt that the existing orders allowing exchange of reserved 
vacancies for Scheduled Castes in favour of Scheduled Tribes and 
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vice ver.u only, in the third year, i.e., last year of carry forward, when 
the reservations will otherwise lapse, safeguard the legitimate in-
terests of both the groups, viz., Scheduled Castes and Scheduled 
Tribes and that an exchange of the reservations earlier than in the 
final year of carry forward, would affect adversely the weaker of 
the two groups, viz., generally the Scheduled Tribes. The High Power 
Committee therefore did not consider it necessary to alter the 
existing arrangement in this regard. 

[Cabinet Secretariat, Department of Personnel " Administra-
tive Reforms O.M. No. 3602211 1 76-Estt. (SCT) dated 30-11-19'78]. 



APPBNDIXD 

ANALYSIS OF THE ACTION TAKEN BY THE GOVERNMENT ON THE 
RECOMMENDATIONS CONTAINED IN 11IE 1WEN1Y-THIRD REPORT 

(SIXTH LOK SABHA) OF THE COMMI'ITEE 

I. Total number of recommmdatiOlll !l9 

IJ. Recommendatiolll which have been accepted by Government (ViM 
RecommendatiOlll at Serial NOI. S, 5, 8, II, 13, 14, 15, 16, 18, 211, 113, 
24, 2!l, 116, 27 UW gS) 

Number 16 

Percen tare to total 55' 17 

IH. Rccommcndatiolll which the Committee do Dot dCIIire to punuc in view 
of thc Government'. rcpliea (pU, Recommendation. at Sft-illl NOI. 
1,4,6,17,20 and 21) 

Number 

Pcrccntqc to total 

IV. Recommcndationa in reapect of which repliea of Government have not 
been accepted by the Committee and which requirc reiteration (Viu 
RCCOlDmcndation. at Serial NOI. II, 10, 12 IIDCI 19) 

I'erceDtIIp to total 

V. llecommeDclatica iD rspect of wbicb fIIIIIl repliel of Govenu.at IIaw 
Dot been received (Vw JlecDm •• dadOlll at SerIal Nc.. 7. 9 ud 
.,) 
!'fumber 

PCI"CeJltate to toea 

6 

20'69 

• 
1,.79 

s 



20. Abila Ram II Sou. 
Kubmere Gate. 
DeW-S. . 

21. J. M. Jaina • 'Brothen. 
IoIod. c;.te. DeIhL 

22. The' En,lIab Book 'S~ 
, 'l-L, C~ulh~ua. 

New Delhi. ' 

23. Bahree "BtotherJ. 
188, Lajpatral Market. 
Delhi ... 

24. Oxford Book as Statton.., /' 
Company, SciDdla HOUle, 

, Connau,bt Place, 
New Delhi-!. 

25, BooneD, 
4, Sant Narankarl. Col~. 
Kinpway CaJ6P. 
Delhl·I. 

.; ... ' 

.' 

, 2t. The Centr.aJ Ne.. Atoq. 
23/80, COnDaUlbt P*, 
New Delhi. 

2'1. MIa. D. K. Boolc OrpniaaUou. 
'74-1), Anand Nagar (lader LoII:) • 
P.D. No. 21'I, 
Delhl·U0035. . 

28. MIa. Rajendora Book AlellC1. 
IV.D/5(l, ~pal Natu', . 
01cl Double StON1.' ~ 
Delhi·llOO24. 

tt, U/f. AsholEa Book Acme'; 
2/2'7, Ruop Naler, 
Qelhi. 

10. Bookl India Corporation •• 
, 'B-I8'I, ,Sbaltrl Natu. 

New Delhi. 
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